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Judgement

Gita Mittal, J

1. This writ petition complains of unauthorized and illegal construction at the
instance of the respondent no.2 in the property bearing No0.2110/2 situated in
Ward No.4, Dhobiwara, Kinari Bazar, Chandni Chowk, Delhi-110006.

2. Mr. Ajjay Aroraa, Standing Counsel for the North Delhi Municipal Corporation
(NDMC) submits that the sealing and demolition orders passed by the
corporation in respect of the unauthorized and illegal constructions could not be
implemented as the same are the subject matter of challenge and pending
consideration before the Appellate Tribunal (ATMCD) in two appeals being A
No.05/2016 and A No.930/2015.

3. Mr. Ajjay Aroraa, Standing Counsel further submits that the corporation is
bound to abide by the orders passed by the Appellate Tribunal and would proceed
in accordance with law.

4. The parties shall abide by the law and the orders of the Appellate Tribunal.

5. In view of the above, no intervention by us is called for at this stage in the
present proceedings.
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This petition is accordingly disposed of.

It is made clear that nothing herein is an expression on the merits of the case.
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